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HON'BLE SHRI S. -P* . MUKERJI,. VICE CHAIRMAN 

In this application dated 24.5.90, the applic 
. 
ant has 

mainly sought reliefsfor getting his two representations 

at Annexures A-111 ..& A-IV dated 12.6-1989 and 17.7-1989v,,n),-", 

considered and disposed of by the competent authotity i.e. 

by the second respondent* 

Scientist in S-1p, his per 
. 	-I- 

as required under Rule 19 

His grievance is that as a 

Eormance has not been V,  i:ssessed., 

since 1988. The learned counsel 

for the respondents has no objection a direction regarding 

disposal of these two representations* The learned counsel 

of the applicant at present is not pressing for the second 

relief regarding declaration for his eligibility for 

further promotion* 
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2* 	Accordingly we close this application with a 

direction to thesecond respondent to dispose of the 

representations at Annexure A,III and A_-IV as indicated 

above within a period of three months.from today* 

3. 	There will be no order as to costs 

(N. Dharmada<~n) 	 P. Mukerji) 
Judicial - Member 	 Vice chairman 
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